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FIRST REPORT OF THE RULES COMMlTl'ltE 
(Tenth Loll Sabba) 

The Rules Committee at their sittin. held on 17 AuJUII. 1992 CD1IIidered 
lilt: proposal for constitution of teD departmentally related Parliamentary 
Standing Committees. 

2. To make the Parliamentary activity more effective. to make the 
executive more accountable and to avail of the ellpert and public opinion 
whenever neccssary a beginning bad been made by sellin, up three Subject 
Committees on Agriculture; Science and TechnololY; and Environment 
and Forests. There. however, still remained important areal of lO"ernmen­
tal activities unencompassed by the new system. The Committee. there­
fore. recommend that a full-fledged system of departmentally related 
Standing Committees be created by seninS up ten Standins Committees 
covering under their jurisdiction all the MinistrialDepanments of the 
Union Government as given in Appendix I. These ten Committees will 
replace the existing three Subject Committees. 

3. The Committee also recommend that these Standinl Committee.~ 
~h()uld. inter alia. consider:-

(i) the Demands for Grants of the concerned Miniltriea and make a 
report on the same to the Lok Sabha within a period of one month; 

(ii) such Bills pertaining to the concerned Ministries as are referred til 
hy thl: Speaker and make repon thereon to the House; 

(iii) the papers on basic. major and imponant policies referred to them 
by the. Speaker and repon thereon to the House; 

(IV) the annual reports and the repons on the implementation of the 
policies and make their repons thereon to the House; and 

(v) other matter!'> of the conccrned Ministries referred to thcm hy thl· 
Speaker. 



2 
4. Tbe Committee autboriled the Speaket to work out and finalise tbe 

detaila IDCI modalities for the c:onstitution, function. and procedure to be 
followed by tbae Committees. 

5. The rcc:ommendatioal of tbe Committee are c:ontiiDed in lbil their 
Fint Repon which the Committee autboriled to be laid on tbe Table of 
the HoUle. 

6. Ruia rela&iD& to the constitution and functioDl of the Committees and 
the CODICquential amendmeDta required in tbe Rules of Procedure and 
Conduct of BUlineu in Lot Sabha (Seventh Edition), u finalised by the 

.Speaker. are let out in Appendix 11. 

NnDEUII; 
1O ....,."" 1992 

29 S~GWIM. 19U (S.) 

SHIVRAJ V. PAnL 
Chtlimuua, 

Rilla Comminee. 



APPENDIX I 
(S. para 2 of dle Report) 

MiIILrIriuIDepiITtIrIMII ",.., ,. illrildit:lltNI of,. StWIItf CoIrurtIntIa 

SI. Name of the Committee 
No. 

1 2 3 

1. Committee on Defence and 1) Defence 
External Affairs 2) External Affairs 

2. Committee OD Home Affairs 1) Home Affairs 
2) Law, JUJtic:e and Company 

Affairs 
3) Persoanel, Public Grievances 

and PensiORl 

3. Committee on Finance 1) Finance 

4. Committee on Human Resource 
Development and Information 
.t Broadcutins 

S. Committee on Agriculture 

6. Committee on Industry and 
Commerce 

7. Committee on EnerlY 

3 

2) Plannin, 
3) Proaramme Implementation 

1) Human Resource Development 
2) Information .t Broadcurin • 

1) A.riculture 
2) Rural Development 
3) Water Resoun:a 
4) Food 
S) Food Proc:cuin, 
6) Fertilisers 

1) Industry 
2) Commerce 
3) Steel 
4) Mines 
5) Textiles 
6) Labour 

1) Coal 
2) Power 
3) Non-conventional Ener" 

Sourcca 
4) Petroleum and Natural Ou 
S) ChemicaJJ and Petro-Chemicals 



1 2 

8. Committee on S&iIce ad. 
TecIuIoIoaY 

9. Committee on Traasport and 
Communications 

10. Committee on Social Welfare 
and Health 

3 

1) Sc.icace and :recluloloaY 
2) Eavironmeat and Forelb 
3) Atomic EneraY 
4) Electronics 
S) Space 
6) Ocean Development 

1) Civil Aviation 
2) Communications 
3) Railways 
4) Tourism 
S) Surface Transport 

1) Health and Family Welfare 
2) Welfare 
3) Urban Development 
4) Civil Supplies, Consumer 

Affairs and Public 
Distribution 



APPENDIX D 
(Sft pen 6 of die Report) 

Rilla ...., ID 1M ."."..wnl4/Jy rwJ.t.t Slatiill, COIJIIIJJittft6 IIIId 
colUeqwlltilIl tunmilmelllS ID ,. R_ 0/ Procetllft IIIId ColIdw:t 0/ 
BIU;1IG8 in lAic Sflbll. (Sw,NII EtIiIitntJ 

1. FOR Rules 331C, 331D, 331E, 331F, 3310 and 331H of the Rules of 
Procedure and Conduct of Business in Lot Sabha the followin. shall be 
substituted, namely:-

.. Department.lly "I(l/ed Stllltdillg Committees 

331C. (1) There shall be the foOowina ten dcpartmen- D'ptVtm'III.u, 
tally related Standing Committeea: "14,,d St.ntlin, 

Committeu. 

(i) Committee on Defence and External Affairs 
(ii) Committee on Home Affairs 

(iii) Committee on Finance 
(jv) Committee on Human Resource Develop­

ment and Information 4 Broadcastin, 
(v) Committee on Apiculture 

(vi) Committee on Industry and Commerce 
(vii) Committee on EnerlY 

(viii) Committee on Scieoce and TechnololY 
(ix) Committee on Tranaport and Communica­

tions 
(x) Committee 00 Social Welfare and Health 

(2) The MinistrieslDcpamnents covered uDder the 
jurisdiction of each of the Standing Committees shall be 
u specified in the Fifth Schedule. 

331D. (1) Each ot the Standina Committees conSli- Const;tlll;on. 
tuted under Rule 331C shall consiSl of not more thaa 
30 members. 20 members to be nominated by the 
Speaker from amonpt the members of Lot Sabha and 
10 members to be nominated by the Chairman. Rajya 
Sabba, from amoapt the members of Rajya Sabha. 

(2) A Minister shall not be . nominated u a member of. 
tbe Committee, and if a member after his nomination to 
tbe Committee is appointed a Minister. he shall ce_ to 
be a Member of the Committee from the date of lUCia 
appoiahlleat. 

s 



Functiolll. 

Procedu" "kol-
in, 10 Demands 
for Grllnts. 
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(3) The CbairmaD of the Committee IhaII be 
appointed by the Speaker from arnoapt the memben of 
tbe Committee. 

(4) The term of tbe offICe of the memben of the 
Committee shall be one year. 

331E. (1) The functions of each of the Standin. 
Committees shall I»-

(a) to consider the Demands for Grants of the 
concerned Ministries and make a report on the 
same to the House; 

(b) to examine such BUll pertaiain. to the con­
cerned Ministries u are referred to by the Speaker 
and make report thereon to tbe HoUle; 

(c) to consider annual reports and the reports on 
the implementation of the policies and make their 
reports thereon to the House; 

(d) to consider other matten of tbe concerned 
Ministries referred to the Committee by the 
Speaker; and 

(e) to consider the papen on basic, major, impor­
tant policie. referred to the Committee by the 
Speaker and report thereon. 

(2) The Standing Committees shall not consider the 
formulation of the ordinary policies and day to day 
administration of the concerned Ministries. 

331F. The followins procedure shall be followed by 
each of the Stand ina Committees in their consideration 
of the Demands for Grants and makin. a report thereon 
to the House:-

(a) after the ,eneral dileuuion on tbe Bud,et in 
the HOUle is oYer. the HoUle will adjourn for a 
month; 

(b) the Committees shall consider the Demands 
for Grants of the concerned Ministries durina the 
period of one montb'. recclI of tbe House; 

(c) the Committeea shall make their report within 
a period of one month and shall not uk for more 
time; 

(d) the Demands for Grant. sbaIl be colllidcrcd by 
the House in tbe lipt of the reports of the 
Committees and then paled; 
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(e) wbere tbe reports arc required to be made OD 
tbe basis of votes given by the Members iD the 
Committees, in view of the Constitutional provi­
sions tbe Members of Lok Sabba in tbe Committee 
only shall have tbe right of vote; and 

(f) there shall be a separate report on the 
Demands for Grants of each Ministry. 

331G. The following procedure shall be followed by Proctdll" rtliJl-
each of the Committees in examining the Bills and in, 10 Bills. 
making report thereon to tbe House:-

<a) after the general principlct underlying the Bills 
have been considered by the House, the Commit­
tees shall consider the general principles and the 
clauses of the Bills and make their report to the 
House; 

(b) consideration of the claulCl of the Bills shall 
be done by Lok Sabha in the light of the Reports 
submitted by the Committees; 

(c) the Committees shall consider only the impor­
tant Bills introduced in the House and the import­
ance of such Bills shall be decided by the Speaker; 

(d) the Committees shall not consider the Secret 
Bills. Finance Bills and the Appropriation Bills; 
(e) with the permission of the Speaker. urgent 
Bills may be conside{ed and passed by the House 
without being considered by the Committee; and 
(f) the Committees shall make report on the Billa 
in the shortest possible time. 

331H. The reports of the Standing Committees shall Rtports to Jail'" 
have persuasive value and shall be treated as considered ~rsUlU;vt 
advice given by the Committees. "lIilU. 

3311. All the Rules applicable to the Parliamentary Rules IIpplic-
Committees shall apply mUlatis mutandis to the Standin, tiMe. 
Committees also. 

331J. The Standing Committees shall not work in any VenlU 0/ s;t-
other place except the precincts of hrliament. unless .tings. 
otherwise lpecifically permitted by the Speaker. 

331K. The Committees may avail of the expert 
opinion or ·the public opinion to make the report. 

POINO to lui", 
u~rt. nco 
opiltwra. 
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331L. The StaDdia& Committees alWl not COIIIider the "'1IIInI IlOl 10 
maUcn which ue paeraUy COIIIidered by tbe aiatiq be t:tNUIbtwl. 
Parliamentary Committees .... 

2. After the Fourth Schedule to the Rules of Procedure ad Conduct of 
Buline. in Lot Sabha, the followina Scbedule ab8Il be inlCl1ed .. DUDely : -

"FIFTH SCHEDULE 

(1ft Rule 331C) 

MlllillrWllHpllrtmtlll.r lUlU' the juri.rdictiOll 0/ 1M SlIlIUIin, Co1l'l1llllW.r 

51. Name of the Committee 
No. 

o 
MinistricslI)epartmentl 

1. Committee on Defence and (1) Defence 
External Affairs (2) External Affairs 

2. Committee on Home Affairs (1) Home Affairs 
(2) Law, Justie and Company Affairs 
(3) Personnel, Public Grievances and 

Pensions 

3. Committee on Finance (1) Finance 
(2) Planning 
(3) Proanmme Implementation 

4. Committee on Human Re- (1) Human Resource Development 
source Development and (2) Information and Broadcuting 
Information cl Broadcasting 

S. Committee of Agriculture (1) Agriculture 
(2) Rural Development 
(3) Water Rersources 
(4) Food 
(5) Food Processing 
(6) Fertilisers 

6. Committee on Industry and (1) Industry 
Commerce (2) Commerce 

(3) Steel 
(4) Mines 
(5) Textiles 
(6) Labour 

7. Committee on EnerIY (1) Coal 
(2) Power 
(3) Non-Conventional EnerlY 

Sources 
(4) Potrolewn ud NIIhInI Gas 
(5) Chemicals and Petro-Chemicals 



$I. Name of the Committee 
No. 

8. Committee OD Sc:ieac:e IDd 
TecbnolOlJ 

9. Committee on Transport and 
Communications 

10. Committee on Social Welfare 
IDd Health 

9 

(1) Sdeace and TechnolOl)' 
(2) Environment IDd Foresta 
(3) Atomic: EnelJY 
(4) EIecIroaic:l 
(5) Space 
(6) Ocean DevelopmeDt 

(1) Civil A viatioa 
(2) Communntioal 
(3) RailwaY' 
(4) Tourilm 
(5) Surface Tranaport 

(1) Health and Family Welfare 
(2) Welfare 
(3) Urban Development 
(4) Civil Supplies, Coaaumer Affain 

and Public Distribution". 
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